IN THE NATIONAL COMPANY LAW TRIBUNAL : NEW DELHJ
COURT-NI
IB- 648 /ND/2019

In the matter of :

Mr. Sudhir Gupta .. PETITIONER
Vs.

Edward Keventer (Successors) (P) Ltd .- RESPONDENT

SECTION
Under Section 7 of I1BC, 2016
Order delivered on 01.5.2019
Coram :
Sh. R. Varadharajan,
Hon’ble Member (Judicial)

Ms. Deepa Krishan,
Hon’ble Member (Technical)

For the Petitioner /Op. Creditor : Mr. Piyush Singh, Mr. Manish Dhir, Advocates

For the Respondent/Corporate Debtor : Mr. Kartik Nayar, Ms. Meghna Mishra, Mr. Varun
Kr, Mr. Dheeraj Deo, Ms. Aishwarya Mohapatra, Mr. Arenja, Advocates

ORDER

In the circumstances, 10 days time is granted to the Corporate Debtor to file its
_reply. Let the matter be posted for hearing on 22.5.2019.
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